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.)rdr dated : 4.1. .05 

Iia - d .hrj, 	.-.Rtray, L,d. C inse . fr t.h 

a'i. .cnt and Shri. R.:cath, kd 	Land.inj ClL- n 

whn a copy of the J.A. has been orved) apoearJnc 

on behelf of the Respondents-Railways and per osed 

the records placed before. 

In cDure of harjn:: Shri Rath otned 0 it 

s 	r the orovision of the Scheme for :rant. 

of 	C.P. to r:he railway servants, a Screening 

Ocz-nmitAmt his 	n 	tup by the Standing Ccnmitee, 

which meets twice a year(durino the first ek of 

january of the previis FinanciaL Year and duriric 

the first week of July of any Financial Year) to 

ooces the cases, It i,i in this connectiOn, Jhri 
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Rath sunited that the matter may be forwarded to 

the Committee for considerin the grievances with 

regard to ACP, as raised hrein. 

Having heard the learned 	inse 1 of both the 

sides, we dispose of this O.A. with direction tit 

the aDplication 'be sent to the 3creening CommiLtee 

to be held in the month of January,2005 to consider 

/ 	the case of the applicant. A cy of the O.A. ay 

treated as part of the reprsentat ton to be 

pit up before the Committee. 

iith the ob3ervation and (irection as made 

aoe, this 3.A* is disposed of at the 3ti'e of 
CA 

admission. No c03ts. 
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